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(c)  the action taken by the SRA in the subject matter: and

(d) the time frame by which area would be renamed and signages put up by
DDA at relevant locations?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) to (d) Government of National Capital Territory of
Delhi (GNCTD) has informed that DDA gave its no objection for renaming of pockets
6 to 9 Nasirpur, Dwarka as Sector-1 A, Dwarka.

GNCTD has also informed that the proposal would be put before the next meeting
of the said SRA which will take a view in the matter.

The House re-assembled at twelve of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.
SHORT NOTICE QUESTION

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : Yes, we take up the Short
Notice Question No. 8. Shri Mohammad Adeeb, not here.

Myanmarese refugees in India

8. SHRIMOHAMMAD ADEEB : Will the Minister of HOME AFFAIRS be
pleased to state:

(a)  The number of Myanmarese refugees in India.
(b) the places where they are staying/living; and

(¢)  what steps have been taken or are being taken to help them and rehabilitate
them?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(¢) A Statement is laid on the Table of the House.

Statement

(a) It is not possible to provide precise figures of Myanmar nationals who
claim to be refugees in India. However, UNHCR has recognised 6,887 Myanmar
nationals as refugees in India as on 31.3.2012.

(b)  Their State-wise distribution is given in Statement-1. (See below)

(¢)  Ministry of Home Affairs have issued guidelines on 29.12.2011 to deal
with foreigners who claim to be refugees. The guidelines require a case-to-case
verification and assessment to be done by the concerned FRO/FRRO in order to
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determine whether the person is actually having a well-founded fear of persecution on
account of race, religion, sex, ethnic identity, membership of a particular social group
or political opinion, and in such cases the guidelines provide for grant of long term
visa that permits them to take up any employment in the private sector or undertake
studies in any academic institution. However, economic immigrants i.e., foreigners
who arrive in India in search of economic opportunities without any fear of persecution
will not be eligible for LTV.

Statement - 1

State-wise break-up of number of Myanmar nationals recognized
by UNHCR as refugees

Andaman and Nicobar Islands 44
Andhra Pradesh 01
Delhi 6830
Uttar Pradesh 02
Manipur 05
Mizoram 02
Rajasthan 01
West Bengal 02
ToraL 6887

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Okay; any supplementary?
SHRI BALBIR PUN]J : Sir,...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : Yes, Mr. Punj.
...(Interruptions)... No, I have allowed Mr. Punj.

SHRI BALBIR PUNIJ : Mr. Vice-Chairman, Sir, almost four thousand people, 1
do notknow the exact number, have come all the way from Myanmar and are occupying
places of historical interest in the city. Now, an effort is being made to rchabilitate
them by finding a place within the city. The city is already over-crowded; the
infrastructure is on strain. And can Delhi become a refuge to anybody and everybody
who comes in?

Sir, another important question which I want to put to the hon. Minister is, as to
how these 4,000 people or 3,000 people managed to come all the way from Myanmar.
Who organized this trip? Who financed this trip? Who was the person who gave them
leadership and with what motive?
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Secondly, Sir, what are the steps the Government is taking to evict them from
that place, which is supposed to be DDA land, and form places of historical interest?
So, these are the two questions. Number one, as to who led them ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Only one question is allowed.
Don’t say ‘two questions’!

SHRI BALBIR PUNJ : Sir, it is the part of the same question. Who led these
people to this country? After all, I ST 9 BSR fheiRIey g §91 & €Y & STl | Bl
foeel Y UgT? RN WIR &I 59 96 & WR 87 AT ¥ale I8 & 3000 fasem,

...(Interruptions)...
THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : You have made it. It is clear.

SHRI BALBIR PUN]J : Sir, 3,000 forecigners came to Delhi, and the Government
of India is not even aware of it!

SHRI P. CHIDAMBARAM : Sir, the facts about the persons who converged
before the office of the UNHCR are as follows: Sir, about 700 to 800 families from
Myanmar came to India some time ago, some came a couple of years ago, and some
came even earlier, and they settled in different parts of India. They had actually settled
in Jammu, Aligarh, Jalalabad, Hyderabad, Muzaffarnagar, Khurja, Delhi, Punjab, Ajmer,
Jaipur, Meerut, etc. On the 7th of April, 2012, apparently, due to some organized effort,
all of them came by different routes and converged outside the office of the UNHCR.
They demanded that they should be given refugee cards by the UNHCR, under the
mistaken impression that the UNHCR will give a refugee card to anyone, who has
come from any other country, and that the card will give them access to a number of
benefits. Perhaps, they were misguided by some people. Sir, this is in Vasant Vihar.
The local people protested there. Sir, what the authorities did was, they shifted them to
aplot of land near Nangal Dewat village, which is five kilometres away. It is under the
possession of the Wakf Board, but I am told that the land belongs to the Horticulture
Department of the DDA. So, they were shifted to Nangal Dewat village a week ago,
about 6th of May or so. Since then, the authorities have been in talks with them. I am
to report to this hon. House that, yesterday, they have all been persuaded to go back to
the places from which they came. Our information is, all, but a handful, have gone
back by trains and buses to the places from which they originally came on the 7th of
April.

There are, perhaps, some persons who have gone to a place called Madanpur
Khadar in South East Delhi and they are presently putting up on a plot of land owned
by Zakat Foundation. We are trying to find out what their grievances are and where
they came from. Our authorities are talking to them. But all others, I am told, have
gone back on their own. They have been persuaded to go back to the places from
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which they came. Now the larger question of how to deal with them is engaging the
authorities. In the meanwhile, litigation has been filed in the Delhi High Court. Yesterday
the Delhi High Court declined to pass any order, but said that authorities must take
action according to the law. I believe the matter is coming up again in the Delhi High
Court. We will keep all aspects in mind including whatever order the Court may pass
and we will find a satisfactory solution to the problem. But, at the moment, my
information is all, but a handful of families, have gone back to the places from which
they came here on the 7th of April.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Shri Husain Dalwai.
...(Interruptions)...

SHRI BALBIR PUNJ : Mr. Vice-Chairman, Sir, the question who organised the
convergence of all these people has not been answered. ...(Interruptions)... Is there
any organised racket going on? ...(Inferruptions)... It would not have been possible
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Not allowed. ...(Interruptions)...
SHRI MANI SHANKAR ATYAR : This is pure communalism. ...(Interruptions)...
SHRI BALBIR PUNJ : What is communal about it? ...(Interruptions)...

SHRI MANI SHANKAR AIYAR : We know your motives. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Mani Shankar Aiyar, it is
unnecessary. ...(Interruptions)... You do not intervene. ...(Inferruptions)... Mr. Aiyar,
vou have no business. ...(Interruptions)... Mr. Mani Shankar Aiyar, you have no business
to intervene now. ...(Interruptions)... Don’t do that.

SHRI HUSAIN DALWALI : Sir, [ am absolutely satisfied with the answer our
Minister has given. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You put your question.
SHRI HUSAIN DALWALI: Ihave no question now. ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Then why did you say, ‘ves’?

o Higme IR (STR YS9 : ¥R, onT B FIf-es 9ies 7 ST %) Bel, UF ar I8 & O
ST T I8 W Y, IR € o) I g g FHIH ¥ Hag ART B B | BART INEBR T O
PIS FEE 8] B dI T IR BT UUST W Y| IE [Negel Tad & 5 T o1 Aot | 1Y, I9F
AT 950 91T ISR a1 TR &R T a9 &t uiadt & ot sy g §| F A 9= S 9 9w
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SHRI MANI SHANKAR AIYAR : I associate myself with the sentiments
expressed by the hon. Member. ...(Interruptions)...

it IR 4o : T8 o T T RTRITel 27

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You arec not allowed.
...(Interruptions)... Three supplementaries are over. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, my question is related to that.

...(Interruptions)...

SHRI P. CHIDAMBARAM : I will answer his question first. ...(Interruptions)...

+ Transliteration in Urdu Script.
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SHRI SITARAM YECHURY : Sir, only one second. ...(Interruptions)... If pecople
from other religions have been allowed and Muslims have been denied, then it is very
unfair ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Chidambaram, please.
...(Interruptions)...

SHRIP. CHIDAMBARAM : Sir, [ have carefully avoided any reference to religion
because I do not think we should inject religion into this question and answer. The fact
is that these families came to India, at different times, some time ago. It is not as
though they came in the month of April. Many of them have come a couple of years
ago, and many of them came three-four years ago. Now, similarly, others have also
entered India without visas, because the borders are porous. Now, as far as these families
are concerned—and I say it with respect that this Short Notice Question is concerned
about these families—they came from different places, and I have given even the list
of places. It is not as though they were not living somewhere in India. It is not as
though they had no place or no shelter. They were living in these places for months,
some, even for a couple of years. On the 7th of April, they converged here, and 1
indicated that they could not have done so without some kind of an organization. All
that is being looked into. In the meanwhile, the immediate problem was that the local
people protested. So, they were moved to another village; I have given the name of
that village. There again, the local people protested, saying that this was only temporary
and that we would have to find a solution. Now, after the authorities spoke to them—
and I say this on the basis of information and facts provided to me—they have now
agreed, and they have gone back, or, are going back, to their respective places, except
ahandful of families. Now, they will go back to the respective places. In the meanwhile,
there are guidelines framed by the Government towards the end of last year, which
talk about how such people should be dealt with. They have come into India without
visas. They have not yet applied for refugee status. They want refugee cards from the
UNHCR. The guidelines have been framed. They will have to go back. The local
FRRO office will have to get the list, and we will have to examine each case on merits
according to the guidelines that have been framed. There is no question of discriminating
against one set of people because they belong to, or do not belong to, a religion. The
guidelines would apply uniformly, fairly and without discrimination.

PAPERS LAID ON THE TABLE

Report and Account (2010-11) of V.V, Giri National Labour Institute NOIDA
and related papers

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : Sir, I 1ay on the Table, a copy each (in English and Hindi) of the following
papers.—



